FORM B

PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
AURO GOLD JEWELLERY PRIVATE LIMITED

Sr. No. | Particulars Details

1. Name of Corporate Debtor Auro Gold Jewellery Private Limited

2. Date of Incorporation of Corporate 20" October, 1993
Debtor

3. Authority under which Corporate Registrar of Companies, Mumbai
Debtor is incorporated/registered

4. Corporate identity number/Limited U51398MH1993PTC074600
liability identity number of Corporate
Debtor

5. Address of the Registered Office and 70/70A, Laxmi Premises, Sheikh Memon Street, 1st
Principal Office (If any) of the Floor, Zaveri Bazar, Mumbai, Maharashtra, India,
Corporate Debtor 400002

6. Date of closure of Insolvency 16" October 2023
Resolution Process

7. Liguidation commencement date of 6™ December 2023
Corporate Debtor (Order received on 14" December 2023)

8. Name and Registration number of the | Name: Avil Menezes
Insolvency Professional acting as Reg No.: IBBI/IPA-001/1P-P00017/2016-2017/10041
liquidator

0. Address and E-mail of the Liquidator, | Address: 106, 1st Floor, Kanakia Atrium 2, Cross Road
as registered with the Board ‘A’, Chakala MIDC, Andheri (East), Mumbai 400093

Email: avil@caavil.com

10. Address and E-mail to be used for Address:106, 1st Floor, Kanakia Atrium 2, Cross Road

correspondence with the liquidator ‘A’, Chakala MIDC, Andheri (East), Mumbai 400093
Email: ip.aurogold@gmail.com
11. Last date for submission of claims 13" January, 2024

Notice is hereby given that the Hon’ble National Company Law Tribunal, Mumbai Bench has ordered
the commencement of liquidation of the Auro Gold Jewellery Private Limited on 6" December, 2023
(Order received on 14" December, 2023).

The stakeholders of Auro Gold Jewellery Private Limited are hereby called upon to submit their claims
with proof on or before 13" January, 2024 to the liquidator at the address mentioned against item 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by
such a stakeholder during the corporate insolvency resolution process under the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016,
shall be deemed to be submitted under section 38.



mailto:avil@caavil.com
mailto:ip.aurogold@gmail.com

Date: 15-12-2023 Avil Menezes
Place: Mumbai Liquidator of Auro Gold Jewellery Private Limited
Reg No.: IBBI/IPA-001/1P-P00017/2016-2017/10041
Authorization for Assignment valid till 27th November 2024
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SYMBOLIC POSSESSION NOTICE

” Branch Office: ICICI Bank Ltd., Office Number 201-B, 2nd Floor, Road No 1
ICICI Bank | Plot No-B3, WIFI IT Park, Wagle Industrial Estate, Thane, Maharashtra- 400604
Whereas

The undersigned being the Authorized Officer of ICICI Bank Limited under the Securitisation, Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred
under section 13 (12) read with Rule 3 of the Security Interest (Enforcement) rules 2002, issued demand
notices upon the borrowers mentioned below, to repay the amount mentioned in the notice within 60 days from
the date of receipt of the said notice.

As the borrower failed to repay the amount, notice is hereby given to the borrower and the public in general

CIRCLE SASTRA THANE
PNB Pragati Tower, 1st Floor, Plot C-9, Block- G,
Bandra Kurla Complex, Bandra (East), Mumbai — 400051.
Email: cs8325@pnb.co.in

] [ punjob national bank

Together for the better

GIIOMI'I

We have published E-Auction Notice on 25.11.2023 for 19.12.2023 in which under Sr. No.08 A/c Name Mr.
Bhikubhai Jivraj Gohil, Prop., M/s Diamond Soap Centre, description of the E.M.D. amount was wrongly|
mentioned as Rs.3,00,00/-. “kindly read the E.M.D. amount as Rs.3,00,000/-.

e ¥s & Indian Bank

4 SARER ALLAHABAD

Zonal office : RECOVERY DEPT. 2" Floor, Mumbai Samachar Marg, Fort, Mumbai-400 023,
Maharashtra *Phone No. : (022) 2218 7401, 22187104 *Fax No. : (022) 2218 8550.

E-AUCTION UNDER SARFAESI ACT 2002 "AS IS WHERE IS BASIS, AS IS WHAT IS BASIS”
through E-Auction platform provided at the website https://www.mstcecommerce.com

APPENDIX-IV-A” [SEE PROVISO TO RULE 8 (6)] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

Enforcement of Security Interest Act, 2002 read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002.
NOTICE is hereby given to the Public in General and in particular to the Borrower(s) and Guarantor(s) that
the below Described immovable property mortgaged / charged to the Secured Creditor, the SYMBOLIC
POSSESSION of which has been taken by the Authorized Officer of Indian Bank, Secured Creditor, will be
sold on “AS IS WHERE IS’} “AS IS WHAT IS” AND “WHATEVER THERE IS” on the date mention below for

that the undersigned has taken Symbolic possession of the property described herein below in exercise of Lo‘ Name of the Branch Description of the Inmovable [A) Date of Demand A) Reserve Date/ | Details of the
powers conferred on him/ her under Section 13(4) of the said Act read with Rule 8 of the said rules on the No|  Name of the Account Properties Mortgaged  Notice u/s 13(2) of Price Time of |encumbrances
below-mentioned dates. The borrower in particular and the public in general is hereby cautioned not to deal SARFESI ACT 2002 B) EMD (Last | E-Auction| known to the
with the property and any dealings with the property will be subject to the charge of ICICI Bank Limited. Name & addresses of the Name of Mortgagor /| |B) Outstanding Amount | 4" ¢ 1oy secured
Borrower(s) /Mortgagor(s) / Owner of property as on i creditors
Sr. Name of the Description Date of Demand| Name C) Possession Date uls of EMD)
No. Borrower/ Loan of Property/ Date of NQ“CS/ Amo(;mt of Guarantors Account 13(4) of SARFESI ACT Name &
Account Number Symbolic Possession Notice (Re,) |Branch 2002 C)Bid Nun‘;be: oftthe
: ; D) Nature of Incremental onac
1. |Vipen Mangatram Flat No - 304, 3rd Floor, Wing - D, Bahule September | Pune i i
Kapoor & Pinky Singh- | Township Phase - II, New Survey No - 215, Hissa 07, 2023 Possession symbolic/ | Amount Person
LBPUN00005684997 & |No - 6, Ganga Nagar, Village Fursungi, Taluka Rs. — Y
LBPUNO00005844068 | Haveli, Pune- 411044/ December 08, 2023 15,31,125.00/- 5 CIRCLE SASTRA THANE FlatNo-003, Ground Floor, Building[A) 06.09.2019 A)Rs.29,16,000/-{19.12.2023| Not Known to
’ : Mr. BHIKUBHAI JIVRAJ GOHIL,, | No. C-05, Nayandeep Shanti Nagar|B) Rs.12,67,218.25 ( plus [B)Rs.3,00,000/- |10:00 A.M. Us
2.|Mahadev Namdev Sude | Flat No 301, Third Floor, Plot No 105-C, September | Pune Prop. M. DIAMOND SOAP CENTRE| Cooperative Housing Societylinierat  and charges [(18.12.2023) | to 04:00 , ,
& Sangita Mahadev Prathamesh Residensy, Tanje Mala 12,2023 Flat No-003, Ground Floor,|Himited, Seclor.06.Shanti Nagarl, o, C) Rs.5,000/- pp. | Tori kant Ghai
Sude- Wadhmukhwadi, Haveli, Pimpri Chinchwad, C S Rs. Building No. C-05, Nayandeep Bg{s?ﬁagg%fgéy”a Road-East, )10.12.2019 | 9816922200
LBPUN00005665893 & |No 76, Maharashtra, Pune- 412105/ 22,12,877.00/- Shanti Nagar Cooperative| i BHIKUBHAI JVRAJ GOHIL , D) Symbolic
LBPUNO00005665891 December 08, 2023 Housing Society Limited, Prlop.,M/s.DIAMOND SOAP Y
: - - Sector- 06,Shanti Nagar|CENTRE & Mrs.Rekhaben
The above-mentioned borrowers(s)/ guarantors(s) are hereby given a 30 day notice to repay the amount, else Housing Complex, Mira Road-|Bhikubhai Gohil Built up Area :
the mortgaged properties will be sold on the expiry of 30 days from the date of publication of this Notice, as per East, Dist., Thane-400093. 390.008q.Ft.
the provisions under the Rules 8 and 9 of Security Interest (Enforcement) Rules 2002. Sdl-
Date: December 15, 2023 Authorized Officer Date : 15/12/2023 Authorised Officer
\Place: Pune ICICI Bank Limited/ | Place: Mumbai. Punjab National Bank
IDBI Bank Ltd.

recovery as follows:-

Regional Office, Kolhapur & Goa Region,
Matoshree Plaza, 566, E-Ward, B-Wing, First Floor,

L]
@) IDBI BANK
Venus Corner, Station Road, Shahupuri, Kolhapur - 416 001.

Notice under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 ( the Sarfaesi Act )

Demand Notice

Notice is hereby given to the below mentioned Borrower(s) and Mortgagor(s) that the Borrower's mentioned in below table
were sanctioned financial assistance by IDBI Bank Ltd. (IDBI Bank), by way of Home Loan / Mortgage loan. Pursuantto the
sanction of the said financial assistance, necessary loan and security documents were executed by Borrower's/Mortgagor's.
The said financial assistance has been secured, inter alia, by mortgage by deposit of title deeds of the properties mentioned
inbelow table. Asthe Borrowers have defaulted in repayment of the said financial assistance in terms of the Loan Agreement
(s), the account of the Borrowers have been classified as non-performing assets (NPA) in the books of IDBI Bank in terms of
the guidelines issued by Reserve Bank of India (RBI) from time to time. In view of the defaults committed by the Borrowers,
IDBI Bank, vide it's letter, has declared the financial assistance together with interest and other moneys, to have become
immediately due and payable by the Borrower and called upon the Borrower to pay to IDBI Bank the said sums together with
further interest thereon till payment or realization, at the contractual rate as stated in the said letter. The amount is due and
payable by the Borrower to IDBI Bank, along with further interest thereon at the contractual rate till payment/ realization.
Necessary notice was issued/ served by IDBI Bank. Under section 13(2) of the SARFAESI Act at the respective addresses of
the Borrower(s) / Mortgagor(s) by "Registered post with Acknowledgement Due” which was returned un-served, In view of
the aforesaid, this public notice isissued in compliance with Proviso to Rule 3 (1) of the SARFAESI Rules.

Please note that you shall not transfer or otherwise (other than in the ordinary course of your business) any of the Secured
Assets, without prior written consent of IDBI Bank, failing which you shall be liable for an offence punishable under section 29
ofthe SARFAESI Act.

We invite your attention to provisions of sub section (8) of section 13 of the Act, in respect of time available, to redeem the
secured assets.

In the circumstances, Borrower (s) /Mortgagor (s) is, once again, requested to pay the aforesaid amount within sixty days
from the date hereof failing which IDBI Bank, as a secured creditor shall be entitled to enforce its security interest, under the
provisions of the SARFAESI Act as also under any other law as available to IDBI Bank for realising its dues.

Sr.No. Name of the borrowers / Mortgagors Date of Demand Notice Amount in Rs.
1.| Mr. Kailash chand Shrikishan Mittal 17.08.2023 4,10,811.069/-
Mrs. Sanjana Kailash Mittal
Property Description: Flat No. E-305, 3rd Floor, Block-E, Umiya Habitat, Velsao Pale, Sancoale, Goa-400038

Place: Kolhapur. Date: 14/12/2023. Sd/-, Authorised Officer, IDBI BANK LTD.

JPPL

Recovery Officer
(As per Sec.156 of MCS Act 1960 and Rule 107of MCS Rules,1961)
cio.G.S.Mahanagar Co Op Bank Ltd.,
HiramaniSuper Market , Dr.B. A Road , Lalbaug Mumbai -400012. Tel.No. 02224712964, 02268860826

'FORM 'Z'
(See sub- rule (11(d-1)) of rule 107)

Whereas the undersigned being the Recovery Officer of GS Mahanagar Co-Op Bank Ltd Mumbai.,
under the Maharashtra Co-operative Societies Rules, 1961 issued a demand notice and calling upon the
below mentioned judgment debtors to repay the amount mentioned in the said notice and the judgment
debtors having failed to repay the amount, the undersigned has issued a notice before attachment and
attached the property described herein below .

The judgment debtors having failed to repay the amount, notice is hereby given to the judgment
debtors and the public in general that the undersigned through taken Symbolic possession of the
properties described herein below in exercise of powers conferred on him under rule 107(11(d-1)) of the
Maharashtra Co-operative Societies Rules, 1961.

The judgment debtors in particular and the public in general is hereby cautioned not to deal with the
properties and any dealings with the properties will be subject to the charge of GS Mahanagar Co-op. Bank
Ltd., for an amount mentioned below and further interest plus expenses & charges thereon.

(X State Bank of India

Stressed Assets Recovery Branch, Mumbai (05168)
The International, 6th Floor, 16 Maharshi Karve Road, Churchgate,
Mumbai-400020. Phone: 022-22053163/66, Email- sbi.05168@sbi.co.in

POSSESSION NOTICE [For Immovable property] [See Rule 8(1)]

Whereas, The undersigned being the Authorised Officer of State Bank of India
under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (No. 3 of 2002) and in exercise of
powers conferred under section 13(12) read with rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued demand notice dated: 25.09.2023 calling
upon the Borrower/Guarantors — Shri Yatin Shashikant Deshmukh,
Smt Kumudhini Yatin Deshmukh, to repay the amount mentioned in the
notice aggregating Rs. 1,92,65,627/- (One Crore Ninety Two Lacks Sixty
Five Thousand Six Hundred Twenty Seven Only) as on 23.09.2023 plus
interest accrued or accruing thereon within 60 days from the date of receipt of
the said notice.

The borrower/ guarantors having failed to repay the amount, notice is hereby
given to the borrower/guarantors and the public in general that the
undersigned has taken Symbolic Possession of the property described
herein below in exercise of powers conferred on him under section 13(4) of the
said Actread with rule 8 of the said rules on the 14 day of December ofthe year2023.
The borrower/secured debtor in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with property will be
subject to the charge of the State Bank of India of Rs. 1,92,65,627/- (One
Crore Ninety Two Lacks Sixty Five Thousand Six Hundred Twenty Seven
Only) as on 23.09.2023 plus interest accrued or accruing thereon plus interest
accrued or accruing thereon.

The borrower’s attention is invited to the provisions of sub- section (8) of
section 13 of the SARFAESI Act, in respect of time available, to redeem the
secured assets.

DESCRIPTION OF THE MOVABLE/ IMMOVABLE PROPERTY
Allthat part & parcel of the property being Flat No B-303 admeasuring 960 sq ft
carpet area on the 3rd Floor, Wing B the building known as Triveni Co Op
Housing Society Ltd, Situated at Tilak Nagar, Chembur — 400089, bearing
Survey No 14 (pt), CTS No 34(pt) in the registration sub district Chembur and
District of Mumbai Suburban. Sdi-

Date: 14.12.2023 Authorised Officer
Place: Chembur State Bank Of India

SALELINK ECOM PRIVATE LIMITED
Liquidator’s Address- Flat No. 402, Plazio CHA Building 23E, Near S.M. Shetty School,
Powai, Mumbai - 400076

Corresponding Address : Renascence Insolvency Resolution Professionals Private Limited
at 101, Kanakia Atrium 2, Cross Road A, Chakala MIDC, Andheri East, Mumbai - 400093.
Contact : +91 9082156208; Email : lig.sepl@rirp.co.in , kamalgurnaniip@gmail.com

E -AUCTION - SALE OF ASSETS UNDER IBC, 2016
Date and Time of Auction: 15 January 2023 (Thursday) at 11:00 A.M. to 12.00 Noon
(With unlimited extension of 5 minutes each)

E-Auction Sale of Assets by SALELINK ECOM PRIVATE LIMITED (In Liquidation) forming
part of Liquidation Estate under section 35(f) of IBC 2016 read with Regulation 33 of
Liquidation Process Regulations. E-Auction will be conducted on “AS IS WHERE IS, AS IS
WHAT IS, WHATEVER THERE IS AND NO RECOURSE BASIS”.
The Sale will be done by undersigned through e-auction service provider National E-
Governance Services Limited via website http://www.pda.nesl.co.in

(Amount in INR)

EMD Amount

Incremental
Bid Amount

Options. Asset Reserve Price

A Sale of Assets in parcel
(Under Regulation 32(d) of Liquidation Regulations, 2016)
Date and Time of Auction: 15 January 2023 at 11:00 A.M. to 12:00 Noon

| 40,04,640 | 4,00,464 | 1,00,000

Plant & Machinery

Notes to Auction Process:
« Bidding shall be allowed on submission of EMD for above option.

« Please refer the process memorandum for detailed information.

Last date for submission of Eligibility Documents : 30 December 2023, Saturday
Last date for data room access, site visit, : 09 January 2024, Tuesday
discussion meetings

Last date of EMD submission
Date and time of E-Auction

: 12 January 2024, Friday upto 5:00 PM
: 15 January 2024, Monday
(Between 11:00 A.M. to 12:00 Noon)
Note: The detailed Terms & Conditions, E-Auction Application Form & other details of online
auction are available on http://www.pda.nesl.co.in
In case of any clarifications, please contact the undersigned at lig.sepl@rirp.co.in or
kamal@rirp.co.in
Sd/-
Kamal Kishor Gurnani
As Liquidator of Salelink Ecom Private Limited
vide Hon’ble NCLT order dated 13th January 2023
IBBI Registration: I1BBI/IPA-001/IP/P-01463/2018-2019/12338
Authorization for Assignment valid till 14th December 2023
Address: Renascence Insolvency Resolution
Professionals Private Limited, 101, Kanakia Atrium 2, Cross Road A,
Chakala MIDC, Andheri East, Mumbai - 400093.
Email: lig.sepl@rirp.co.in

Date : 15 December 2023
Place : Mumbai

FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)
FOR THE A NTION O HE STAKEHOLDERS

AURO GOLD JEWELLERY PRIVATE LIM

PARTICULARS DETAILS

1. |Name of corporate debtor Auro Gold Jewellery Private Limited
2. |Date of incorporation of corporate | 20th October, 1993
debtor
3. | Authority under which corporate
debtor is incorporated / registered
4. | Corporate Identity No. / Limited
Liability Identification No.
of corporate debtor
5. |Address of the registered office and

e

Registrar of Companies, Mumbai

U51398MH1993PTC074600

70/70A, Laxmi Premises, Sheikh Memon Street,
1st Floor, Zaveri Bazar, Mumbai, Maharashtra,

Reserve Price (In<)
| Pescription of the Property with Property| (= L Guarantor/ | Amountof Earnest Money Deposit B
' ID No. . Secured (In3)
No. . Mortgager with address Name
(Status of Possession) Debt Bid Incremental Amt.
(In)
Flat No. 401, 4" Floor, B Wing, Building |1. Mr. Lalit Satish Bhaneria < 44,74,000/-
No. 22-23, Building Shanti Accord CHSL.,| S/o. Satish Rallal Bhaneria (Rs. Forty Four|
Near Shanti Park Old Survey No. 223|  (Borrower/Mortgagor) Lakh Seventy Four
of Mira Village, Mira Road Within Mira|2. Mrs. Varsha Lalit Bhaneria Thousand Only)
Bhayandar Municipal Corporation, Taluka| ~W/o. Mr. Lalit Satish Bhaneria T 22,4,241/- Z 4,48,000/
Thane, District Thane, Maharashtra-| (Borrower/Mortgagor) (Rs. Twenty (Rs. Four L;kh'Forty
410 107 Within Registration District of|s Both  Address are  same| Tyglakh Eigh; Thousand Only)
Sub Registrar Thane 4,710. Admeasuring| (i. e. Add. No. 1) : 94/102, Poonam Forty One Mandvi

1 Area: 414.25 Sq. Ft. Built up and 392 Complex (94-95) CHS. Ltd. Shanti Thousand Branch
Sq. Ft. Carpet in the name of Mr. Lalit| Park, Opp. Swami Narayan Mandir,

Satish Bhaneria and Mrs. Varsha Lalit| Mira Road East, Thane-401107. Two Hundred
Bhaneria. »Property bounded by -|= Both  Address are same| FortyOne 10,000/-
*East : Unique Accord Apartment; *West |  (i. e. Add. No. 2) : Flat No. B-401,| Only)ason (Rs. Ten Tho'usand
: Shanti Accord A Wing; *North : Royal| 4™ Floor, B Wing, Building No. 22-| 1112.2023 . only)
Accord 3 Building; *South : Gokul Village| 23, Building Shanti Accord CHSL.,
Q Wing Building. Shanti Park, Survey No. 223, Mira
PROP. ID NO. : IDIBOO0OMandviRafiq Road, Opp. Swami Naryan Mandir,
(SYMBOLIC POSSESSION) Mira Road East, Thane-401107.
brances o e Prope Nil.
1. Mr. Mohammed Rafique Shaikh < 48,88,000/-
(Borrower / Mortgagor) (Rs. Forty Eight
Q;th:r‘]‘; ‘C'H%“’”Lr;g F'S";’C"mf"’fs Ne- 16 l2. Mrs Shaheen Shaikh T 4913088+  Lakh Eighty Eight
Khairane, N'avi ”Mumbai-doo 7pog (Borrower / Mortgagor) (Rs. Forty Ninel Thousand only)
Admeasuring Area 575 Sq. Ft. (Build up)|" Both ~Address ~are ~same| fhoygand % 4,89,000/-
q P (i. e. Add. No. 1) : Flat No. 1, Gr. .

2 »Property bounded by - *North : By FI. . Pl t N . 16. Dish k (I:HS. Thirteen | (Rs. Four Lakh Eighty| Mandvi
CIDCO Road; *South : By Jimmy Tower; oor, Flot No. 16, Dishank | ‘| Thi d | Nine Thousand Only)| Branch
. + By Vishal B 'Id'y' . Y . B Ltd., Sector 18, Kopar Khairane,| ' ousa‘"

faSt e Bl West : BY]  Navi Mumbai-400 709. Eighty Eight
g;eozlalrgoﬂoB_u:DllggomM dviRafig [* Both ~ Address  are  same Only) ason 310,000/
(SYMB(.JLIC POS.S.ESSION) andviniarlq (i. e. Add. No. 2) : RCF Type No.| 1.12.2023 (Rs. Ten Thousand|
3A, Building No. 28, Room 336, Only)
Chembur Maharashtra-400 074.
brances on the Prope Yes, Borrower has created Third party interest in the property Without intimating the Bank.
Flat No. 701, 7 Floor, Shree Mangleshwar . % 52,53,000/-]
Heights, situated at Village Majiwada, 1 ?;:;:]w::lleﬁ;;: :':skash Suryavanshi (Rs. Fifty Two Lakh)
Taluka : Thane on land bearing CTS 2.Mr  Kal egsﬁ Anand  Jadhav Fifty Three Thousand
No. 119 to 128, 131 to 138, Revenue|”" (Borrower2) P T 84,85,348/- Only)
g!"fget ‘:ThMajlw_:tha,l Tz;lukta f: Thante, = Both Address are same| (Rs.Eighty % 5,26,000/-
Sls ”Et ' b .?;e’ N a_:x e: 0 propteryf (i. e. Add. No. 1) : 86/53, B. D. D.| Fourlakh |(Rs. Five Lakh Twenty
G T oulld up vide Agreement Off cpow), D, B. Warikar Marg, Worli| EightyFi Six Thousand only)
sale Deed executed between Mrs. Naka Mumbai-400 008 ighty Five

3.|Viega Prakash Suryavanshi and M/s.| Both  Address a.re same Thousand Mandvi

“|Shree Mangaleswar Krupa Builders & (i. . Add. No. 2) : Flat No. 203 Three Branch
Developers having registration receipt| 5 l;Ioor, Hill hark,. Triveni l\.lagar: Hundred
e T D o|  Malad East, Mumbai-400 097, Forty Eight % 10,000/-

BI X T'h ro;;/eler Y _oulnseh X-N 0:;3. = Both Address are  same| (nly)ason (Rs. Ten Thousand
South By « Road; + East By : Guimohar | (& Add: No. 3) : Flat No. 701, 7%y o073 Only)
outh By : noad; ®ast By : aulmohar) = ¢, shree Mangleshwar Heights,
Heights; *West By : Sai Aditya Apartment Village Majiwade, Thane Taluka
PROP.IDNO.:1DIBO00OMandviMegha Maharahstra-400 é01
(SYMBOLIC POSSESSION) '
brances on the Prope Nil
1. Ms. Priyanka Suresh Thakur < 51,16,000/-]
D/o. Mr. Suresh Singh Thakor (Rs. Fifty One Lacs|
(Borrower / Mortgagor) Sixteen Thousand
2. Mr. Suresh Singh Thakur only)
(Sc;;;m:\:lv;/:nr;aag:/]an Singh Thakur % 5,12,000/-
Flat No. 401, 4" Floor, B Wing, Wind Stone | potfer Pl | ¢ | (Rs. Five Lakh Twelve|
CHSL. situated at ODL Surevey No. 446 . Thousand Only)
. (i. e. Add. No. 1) : C/08, Versova, | 28,36,081.00
(part) New Survey No. 130, Hissa No. 1 of 63-Samadhan CHS. Ltd, SVP| (as Twenty
v Nt Yoo Merag S| Naga Ve, Anchr” et
everly 4 . Mumbai, Maharashtra-401107. S Mandvi
4.|Dist. Thane-401107 Admeasuring Area : | | Both  Address are same Thirty Six Branch
470.Sq. Ft. Built up and 392 Sq. Ft, Carpet| ;o 'a4q No, 2) : B/402, Sai Venus | Thousand
in the name of Ms. Pr!yanka Suresh Uranus CHSL., Saibaba Galary,| Eightyone
Thakur and Mr. Suresh Singh Thakur. CTS 1A/2 Li I'< Road, G ! only) %10,000/-
PROP. ID NO. : IDIBMO3PRIVANKA | ©\~ Mumbai Mahoveshtraaoeaor | 201 [ (Rs. Ten Thousand
(SYMBOLIC POSSESSION) . Both  Address are . same 1122023 Only)
(i. e. Add. No. 3) : Flat No. 401, 4
Floor, D Wing, Building Windstone,
Beverly Park, Near R. B. K. School,
Mira Road East, Dist. Thane,
Maharashtra-401107.
b 0 e Prop Nil
Flat N J . s < 56,28,735/- ¥ 58,00,000/-
at No. 102, admeasuring 46.312 Sq. . - (Rs. Fifty Eight Lakhs|
1. Mr. Magsood Abdul Gani (Rs. Fift Yy Eig
Mtrs. Car;_)et Area + Open Terrace (Enrrnwer/unngagnr) Sixlakl‘: Only)
B S i o e W Unca asood Gani g | 7520000/
Solitare Situated at \'/illage : Ulwe, Plot|_(Borrover/Marlgagor Thousand | (Rs- Five Lakh Eighty] Mumbai

5. b ? = Both Address are same : Flat No. Thousand Only)| Matunga
No. 23, Sector 19, Navi Mumbai, Tal. 102, 1™ Floor, Divine Solitaire, Plot Seven Branch
Panvel, Dist Raigad. ! ! . s Hundred
PROP. ID NO. : IDIBOOOMumbai| NO: 23 Sector 19, Village : Ulwe, | FHTE 310,000/

Navi Mumbai, Taluka : Panvel, Dist.| ThirtyFive
MatungaUneza Raigad-401 206 ol (Rs. Ten Thousand
(SYMBOLIC POSSESSION) 9 . ]I]\IS;);SZT only)
b 0 e Prop Nil
DA 8 0 s 0 UR SR | | 5.0 D24 olo
Residential Flat No. 2801 at 28" Floor in T - < 43,43,695/- _ ¥63,65,000/-
building No. 6-G known as Indiabulls - ?:I)s/.o\h\jllii\al;/j:::li}lzil)"al (Rs. Forty (gis);tsngiz::;\ii::s:
Greens, Sy. No. 80/A, 83/2A, 83/3, 83/7 (Bmmw'w | Mortgagon Three Lac i Only)
+ 4B + 53’ 85/0 Part, 86/.1’ 90/1A in 2. Mrs. Rajelakshmi Vijayan Pillai Forty Three Mumbai-

6. Sector 3 situated at Kon Village, Taluk (W/o. Vijayan Pillai) Thousand % 6,37,000/-| "L L

“|Panvel, Dist. Raigad having carpet area (Bnrruw;r/ljur)t,a o) . (Rs. Six Lacs Thirty| Branch
68.47 Sq. Mtr. along-with right to use 9ag . SixHundred [seyen Thousand Only)
(Covered) 1 covered Car Parking " Both Address are same : 1/101,| yipoty Fiye
PROP. ID NO. : IDIB00OFORT00523 | Hightand  Park, Forest View,f o, ., ¥ 10,000/4

: " i- . Rs. Ten Th
(SYMBOLIC POSSESSION) Mulund (West), Mumbai-400 082 05.12.2023 (Rs. Ten ous:ryt;
brances on the Prope Nil
DA 8 D i 0 UR SH ). b B.C D24 DO a
< 27,42,000/-
. (Rs. Twenty Seven
?HZI';U'%: ! Lakh Forty Two
Flat No. 702, 7" Floor, Shiv Jinal CHS. (l]s. r’i’:]y Thousand Only)
ne Lakns
IF‘,;C:]’V erlo'ltahlj\lkz 1g?ét S;C;?ra d%z%ou%eé Mrs. Surekha Shankar Sawant Seventy % 2,75,000/- CBD
7 L ' 9 & Mr. Shankar Ramchandra Sawant (Rs. Two Lakh| Belapur
admeasuring 238 Sq. Ft. Built up Area (Borrower / Mortgagor) Thousand Seventy Five| Branch
. ID NO. : IDIB000C074-SS 99 " v
PROP. ID N Nine Hundred Thousand Only)
(SYMBOLIC POSSESSION) Four Only) as
y %10,000/-
0n1312.2023 (Rs. Ten Thousand
Only)
b 0 e Prop Nil
DA 8 D fi ° UR 5K | 0 D24 DO p D DO p

Bidders are advised to visit the website (www.mstcecommerce.com) of our e-auction service provider MSTC Ltd. to participate
in online bid. For Technical Assistance please call MSTC HELPDESK No. 033-22901004 and other helpline No(s). available in
service providers help desk. For registration status with MSTC Ltd., Please contact ibapiog .com and for
EMD status please contact ibapifin@mstcecommerce.com. For Property details and photograph of the property and auction
terms and conditions please visit https://ibapi.in and for clarifications related to this portal, Please contact Help Line No.
18001025026 and 011-41106131. Bidders are advised to use Property ID number mentioned above while searching for the property
in the website with https://ibapi.in and www.mstcecommerce.com
Date : 15.12.2023

Place: Mumbai / Thane / Raigad, Maharashtra.

Sd/-
Authorised Officer, Indian Bank

Sd/-
Recovery Officer
As per MCS Act 1960 Section 156 and Rule 1961 Of Rule 107

Date : 15/12/2023
Place : Mumbai

principal office (if any) of corporate
Sr.| Name of Borrower Branch & Property Attached Symbolic Receivable debtor India, 400002
INo. Loan.No& Possession AMT 6. |Date of closure of Insolvency 16th October 2023
Order No Date Resolution Process
7. |Liguidation commencement date | 6th December 2023

1 | Mr.Laxman Karbhari |KALAMBOLI| Survey No. 470 ,At. Post- Rajuri, | 28/11/2023 | Rs. 8,52,702.42 of corporate debtor (Order received on 14th December 2023)

Hadawale EMISPL/ | Tal-Junnar ,Dist-Pune, (To the | (Symbolic |(As on 10/12/2023 8. Nfém;e andlfegiSUatiOfn numbfr E‘amsi Avil Menezes
P . . of the insolvency professional eg No.:

Suretles‘r . 164 extent of share in Fhe name of | Possession) Plus further acting as liquidator IBBI/IPA-001/IP-P00017/2016-2017/10041
1) Mr. Vijay Dharmaji 101/907/ | Mr.Laxman Karbhari Hadawale) mt_ereSt as 9. [Address and e-mail of the Address: 106, 1st Floor, Kanakia Atrium 2,
Waghmare 2012 applicable and liquidator, as registered with Cross Road ‘A', Chakala MIDC, Andheri (East),
2) Smt. Sanj incidental the Board Mumbai 400093
R) m ar\}:lamdma expenses/charges) Email: avil@caavil.com

angayya Wwaadar 10. |Address and e-mail to be used for |Address:106, 1st Floor, Kanakia Atrium 2,

_ correspondence with the liquidator |Cross Road ‘A, Chakala MIDC, Andheri (East),

2 | Mr.Tukaram AHMED Survey.NO.145, At.Pstt 22/11/20?3 Rs.7,27,713 .00 Mumbai 400093
Sonyabapu Bachkar NAGAR |Bhalwali, Tal- Parner, Dist- | (Symbolic [(As on 10/12/2023 Email: ip.aurogold@gmail.com
Sureties:- UPL/ Ahmednagar,(to the extent of |Possession) plus further 11. | Last date for submission of claims | 13th January, 2024
1. Mr.Prakash Revji 5100768 | share in the name of Mr.Tukaram interest as N%ticeés rr‘lereby given thatthefll—lon'g\e Nati(f)nr;al iompgnl);liaw Tliilbungl,lMumt)lailBegch l;als‘

" ordered the commencement of liquidation of the Auro Gold Jewellery Private Limited on 6t
Lakade 101/738/ [ Sonyabapu Bachkar) aplpllc-able and December, 2023 (Order received on 14th December, 2023).
2. Mr.Rajendra 2009 incidental The stakeholders of Auro Gold Jewellery Private Limited are hereby called upon to submit
Sonyabapu Bachkar expenses/charges) their claims with proof on or before 13th January, 2024 to the liquidator at the address
mentioned againstitem 10.
The financial creditors shall submit their claims with proof by electronic means only. All other

3 [Mr.Sonyabapu AHMED- | Survey NO. 175, At.Post-| 22/11/2023 | Rs.7,66,848.00 creditors may submit the claims with the proof in person, by post or by electronic means.

Laxman Bachkar NAGAR | Bhalwani , Tal- Parner, Dist- Symbolic |[(As on 10/12/2023 Submission of false or misleading proofs of claim shall attract penalties.
s ties:- UPL/ Ahmednagar, (to the extent of P(Osysession) ( lus further In case a stakeholder does not submit its claims during the liquidation process, the claims
ureties: .g ’ P submitted by such a stakeholder during the corporate insolvency resolution process under
1. Mr.Prakash Revji 5100765 |share in the name of interest as the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
i Persons) Regulations, 2016, shall be deemed to be submitted under section 38.
Lakade . 101/739/ | Mr.Sonyabapu Laxman Bachkar) ap.pllc'able and o e 0o Avil Menezes
2. Mr.Rajendra 2009 incidental Place: Mumbai Liquidator of Auro Gold Jewellery Private Limited
SonyabapuBachkar expenses/charges) A thRe.gth.:l?BI/IPl_\-oo1/|P-Pqott)_ﬁ'lz/_lz;(':16-20:1.7/1;)((’);1‘:‘1
uthorization ror valid tii

4 | Mr.Maruti Sonyabpu AHMED- |Survey No. 143, At Post-| 22/11/2023 | Rs.8,08,967.00
Bachkar NAGAR | Bhalawani, Tal- Parner, Dist- | (Symbolic |(As on 10/12/2023 . Form No. 3
Sureties:- SPL/ Ahmednagar, (to the extent of |Possession)| plus further [See Regulation-15 (1)(a)] / 16(3)
1. Mr.Prakash 5101022 |[share in name of Mr.Maruti interest as DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)
RevjiLakade Sonyabapu Bachkar). applicable and 1st Floor, MTNL Telephone Exchange Building, Sector-30 A, Vashi,
2) Mr.Sonyabapu incidental Navi Mumbai- 400703
LaxmanBachkar expenses/charges) Case No.: OA/1001/2018

5 | Mr.Arun Laxman COLABA | Survey No. 4884,4885,4886, At | 23/11/2023 | Rs. 5,80,404.00 Summons under sub-section (4) of section 19 of the Act, read with sub-
Gaykhe EMIUPL/41 | Post Kanhur Pathar, Tal- Parner, | (Symbolic |(As on 10/12/2023] | "ule (2A) of rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1993.
Sureties:- Dist- Ahmednagar, (to the extent |Possession)| plus further STATE BANK OF INDIA  EXH NO-08
1. Mr.Ramdas Dharma of share in name of Mr.Arun interest as VS
Pawade Laxman Gaykhe). applicable and SMT RANJANA SANJAY GOWARI
2) Mr. Santosh incidental To,

Yashwant Shirole expenses/charges) (1) SMT RANJANA SANJAY GOWARI
Shop No. 14, Ground Floor Preem Amber Plot No. 5, Sector 16, Kamothe

6 | Mrs.Meera Subhash COLABA | Survey No. 759, At .post- Vadner | 21/11/2023 | Rs. 2,89,087.53 Navi Mumbai- 410209 And Also Flat No1206,12th Floor, B Wing, Prem
Jadhav EMIUPL/74 | (budruk), Tal-Parner, Dist-| (Symbolic |(As on 10/12/2023 Amber, Plot No.05 Sector 16, Raigarh, Maharashtra-410209
Sureties:- Ahmednagar. (to the extent of |Possession)| plus further (2) MRSANJAY KGOWARI
1. Mr.Keru Sitaram share in name of Mrs.Meera interest as Flat No 1206 12th Floor B Wing Prem Amber Plot No 5 Sec 16 Kamothe
Thorat Subhash Jadhav). applicable and Navi Mumbai 410209, Raigarh ,maharashtra -410209
2) Mr.Kantabai Keru incidental SUMMONS
Thorat expenses/charges) WHEREAS, OA/1001/2018 was listed before Hon'ble Presiding Officer/ Registrar
3) Mrs.Rajendra on 22/05/2018
Rambhau Kate WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice on the

- said Application under section 19(4) of the Act, (OA) filed against you for recovery

7 | Mr.Rajendra Rambhau| COLABA | Survey No. 87, At. Post- Randhe, | 21/11/2023 | Rs. 6,84,637.82 of debts of Rs. 1,90,62,221.97 (application along with copies of documents etc.

Kate EMIUPL/59 | Tal-Parner, Dist-Ahmednagar. (to [ (Symbolic (As on 10/12/2023 annexed).
Sureties:- the extent of share in name of |Possession) plus further In accordance with sub-section (4) of section 19 of the Act, you, the defendants
1. Mr.Keru Sitaram Mr.Rajendra Rambhau Kate) ; are directed as under:-
-Raj interest as ) T . .
Thorat licabl d (i) to show cause within thirty days of the service of summons as to why relief
2) Mr.Meera Subhash app |c_a e an prayed for should not be granted;
Jadhav incidental (ii) to disclose particulars of properties or assets other than properties and assets
expenses/charges) specified by the applicant under serial number 3A of the original application;

8 | M/s.Agrimoney Foods | PIPELINE | Survey No.42/1A, Plot No.84, | 05/12/2023 | Rs.1,69,31,111.56 (imyou aretres"gi”e‘i frcr’tm dff""lg Wiéh OFS’iSPOS‘,”? OfSicurgiaisﬁs OF,SPChI
PVT LTD ; : other assets and properties disclosed under serial number 3A of the original
Directors:- (ARHONIAEDD— gi?ohnamaslyhﬁ:h{a/irhg:basnas:gik P(c?s);::;)ig?]) Rs.70,42,008.00 application, pending hearing and disposal of the application for attachment of
1. Mr.Aniket Eknath v ; § ; Rs.4,61,15,348.00 properties;

Chemte NAGAR) |Ahmednagar. (in the name of Rs.7.00.88.467.65 (iv) you shall not transfer by way of sale, lease or otherwise, except in the
2) Mr.Akshav Eknath EMIHYP/66| Mrs.Kusum Eknath Chemate). - OG0 ordinary course of his business any of the assets over which security interest is
) Mr.Akshay nath fenviHyp/s1 (As on 10/12/2023 created and/ or other assets and properties specified or disclosed under serial
ghel\rllmes i Anik ODCC/476 plus further number 3A of the original application without the prior approval of the Tribunal;
) Mrs.Sujata Aniket | 0000000 interest as (v) you shall be liable to account for the sale proceeds realised by sale of
Chemte. 101/27/2022 applicable and secured assets or other assets and properties in the ordinary course of
incidental business and deposit such sale proceeds in the account maintained with the
101/28/2022 incl enha bank or financial institutions holding security interest over such assets.
expenses/charges) You are also directed to file the written statement with a copy thereof furnished
Sureties:- 1)M/s.Shetkari Seva Kendra 2) Jai Matadi Xerox 3) Mr. Aniket Eknath Chemate 4)Mr.Akshay to the applicant and to appear before Registrar on 22/12/2023 at 10:30A.M.
Eknath Chemate 5) Mrs. Sujata Aniket Chemate 6) Mrs. Kusum Eknath Chemate failing which the application shall be heard and decided in your absence.
. | . . Given under my hand and the seal of this Tribunal on this date:19/10/2023

Signature of the Officer Authorised to issue summons. . Sd
Sanjai Jaiswal

Registrar,

Note :Strike out whichever is not applicable. DRT-lll Mumbai
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